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t[A ACADEMIC COUNCIL OF DELHI 
UNIVERSITY 

•367. SHRI RAM SAHAI : Will the 
Minister of EDUCATION AND YOUTH 
SERVICES be pleased to state : 

(a) whether it is a fact that Shri V. V. Giri 
had suggested the formation of a Committee 
consisting of the Union Education Minister, 
Chief Executive Councillor, Lieutenant Gover-
nor and the Vice-Chancellor to go into the 
question whether the Delhi Administration or 
the Academic Council of the University of 
Delhi should have dominant control over the 
colleges of the  Delhi     Administration   ; and 

(b) if so, whether such a Committee had 
been formed and whether it has made any 
recommendations in this regard ; if so, what 
are those recommendations ?] 

t[THE MINISTER OF EDUCATION AND 
YOUTH SERVICES (PROF. V. K. R. V. 
RAO)   :  (a) No,   Madam. 

(b) Does not arise.] 

 
+[ REVENUE REALISED FROM KABO VALLEY 

IN MANIPUR 
♦255. SHRI       SUNDAR SINGH 

BHANDARI     :    Will the    Minister    of 
HOME   AFFAIRS   be   pleased to state : 

(a) what is the area of Kabo Valley which 
is situated in Manipur and what amount of 
revenue was being realised from that area 
annually and until which year ; and 

(b) when was this arrangement changed 
and what are the reason therefor ? ] 

JfTHE MINISTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA) : (a) and (b) 
Kabow Valley is not situated 
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in Manipur. In 1834 the British Government 
decided to restore the Kabo Valley to the King 
of Burma. In compensation for the loss of the 
territory, the British Government undertook to 
pay to the Ruler of Manipur a sum equivalent to 
Rs. 6,270 per annum. After the transfer of 
power, the Government of Burma continued to 
pay the amount to the Government of India 
who in turn passed this amount to the Manipur 
State. On the merger of Manipur State in the 
Indian Union, however, thr assets of Manipur 
State became the assets of the Government of 
India. Since 15-9-1949, no payments on this 
account are therefore, being made to the 
Government of Manipur.] 

f [CONTENTS OF THE OFFICIAL LANGUAGES 
ACT,   1963 

♦368. SHRI     PITAMBER    DAS   : 
DR.     BHAI      MAHAVIR   : 
SHRI      J.   P.   YADAV    : 
SHRI   SUNDAR  SINGH BHA-
NDARI : 
SHRI     PREM     MANOHAR   : 
SHRI    RATTAN   LAL JAIN : 

Will the Minister of HOME AFFAIRS be   
pleased   to state : 

(a) whether     clause  7  of the  Official 
Languages   Act,    1963 has   been   made 

applicable    in   relation to the Supreme Court      
and   High   Courts   ;   and 

(b) if not, what are the reasons therefor and 
by when it would be made applicable to them 
?] 

t[THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN  SHUKLA)   : 
(a) No,   Madam. 

(b) Section 7 of the official Languages Act 
does not refer to the Supreme Court but only 
to the High Courts. The initiative for 
introducing optional use of Hindi or other 
official language in addition to English in 
judgements, decrees or orders passed or made 
by a High Court lies with the State 
Government. This is an important matter and 
various implications require examination by 
the State Governments in consultation with the 
respective High Courts. A final decision will 
be taken after taking into consideration the 
views of all the State Governments.] 

JAN    SANGH'S    RESOLUTION    OR SETTING 
UP   ANOTHER S. R. C. 

♦369. SHRI ARJUN ARORA : Will the 
Minister of HOME AFFAIRS be pleased   to   
state   : 

(a) whether the attention of Government 
has been drawn to a resolution passed by the 
Jan Sangh recently for setting up another 
States Reorganisation Commission ; and 

(b) if so, what is the reaction of Govern-
ment thereto  ? 

t[   ] English translation. 


